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GUIARAT BUDGET, 1974.75—GENF-
RAl DISCUSSION

AND

GUJARAT STATE LEGISLATURE (DE-
IFGATION OF POWFRS) BIlLl

MR CHAIRMAN We take item Nos

2% and 26 together

THE DFPUTY-MINISTER IN THF
MINISIRY OF HOME AFFAIRS (SHRI
P H MOHSIN)  Sir I beg to move* .

Thut the Bill to confer on the Prest
dent the power of the Legislature of the
State of Gugirat to make laws as passed
by Rt Sabha, be taken into considera
tion

The House s aware that in the proda
mition duted 9th Februmy 1974 in ve
lation tu the State of Gujarat, the Presi
dent his declared that the power of the
Stue lewslatuie shall be exercised by or
under the authorty of Pathament  How-
tver 1 view of the otheiwive busy sche
dule of the two Houws 1t would be diffi
cult 1or Parhument to deal with the various
legislatine measures that may be necessary
In tespecet of the State and it would be
even more difficult in sitwations requiring
eneigend laws and the Bill, therefore,
secht to confer on the Prewident the power
uf the Sate legislatuie to make laws in res-
pet ol the State

It his been the normal practice to under
tihe such legnlation in relation to  the
States under the Presidents rule and the
present Bill 1s on the same lines  Provision
hav heen made for the constitution of a
Consulatne Commmttce consisting of the
Members of Parhament in  this regard
Provisign has also been made to empower
the Parhament to direct modifications
in the fuws made by the Presmdent if con-
sidered necessary

(Delegation of Powersy Blll

1 request the hon Members to accept the
legislative proposals before the House
passes the Bill

MR CHAIRMAN  We aie discussing
ems 25 and 26 together Motion moved

That the Bill to eonfer on the Pre
sident the power of the Legslature of
the State of Gujarat to make laws, as
passud by Rajya Sabha be taken into
consideration ’

SHRI S P BHATTIACHARYYA (Ulu-
betia)  Mr Chauman Sir we aie oppos-
ing the Gujarat State Legwlature (Delega-
tion of Powers) Bill and the Gujarat
budget We oppose them on the ground
that the pioblems of Gujaiat are not of
CGwarat alone  The situation created there
has got 1 chain reaction  Though the Gov-
ernment sivs and though the Prime Mims
ter siys that some antisocial elements are
cre wung these problums that some affluent
sections aic creating these disturbances and
some night reaction are creating those dis
turbancets the real problem s that the
prices are nsing  the prices ate going be
yond the paying capacity of the poor peo
ple and discontent 15 nsng  That
15 the basic factor on which the
Bihyr problem has developed and (Govern
ment tited to stop 1t bv force of repression
police C RP bullets and arrests  But
thev could not stop 1t wnd things aite deve
foping 1n chain reaction Governmen* must
go deep into the problem of food scaruity
and the inabihty of our common people to
buy the essentiils at high prices Tt 1s due
to  Governments failure to supply food
products and essential commodities at a
proper price through the ration shops

When the new crop was ripeming our
Prime Minister sent a questionnaire to the
Oppositton  Party leaders fo suggest how
the problems of procurement and also the
food problem could be solved Wu gave
concrete suggestions We hive ponted out

"Moved with the recommendation of the medcnt‘
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that this year our country is going to pro-
duce about 11.5 crore tonres of foodgrains
and big owners who are not themselves
cultivators control nearly forty per cent of
cultivable land; they control nearly five
crores tonnes of foodgrains. We pave our
calculations on the cost of production plus
25 per cent profit and that came to Rs. 80
per quintal. These foodgrains can be sold
in the ration shops at one rupee a kg.,
wheat or rice. The quantity was sufficient
and the price was reasonable. But Gov-
ernment turned a deaf ear to this and
Government did not procure from the big
owners. Procurement failed. They had been
allowed to earn maximum profits and be-
cause of failure on the procurement front
they could not supply food through the
ration shops. Black-marketeers and pro-
fiteers tooh the maximum advantage to
raise prices and discontent spiead. To add
fuel to the fire, it is said that during the
elections the gioundnut dealers gave Rs. 50
lakhs to the election fund and they got
an unwritten licence to hoard groundnuts
as much as possible. Similarly the suga
barons had a licence. The Chief Minister
of Gujarat had to keep mum when the
people’s discontent was rigsing. The Cen-
tral Government wanted to do only onc
thing, namely, sending the military and
the CRP to put down disturbances by
arresting or shooting people. The discon-
tent of the people could not be removed
this way. The Government had to surren-
der at last. 1 have here some articles
written in the Times of India newspaper.
The youngmen who are leading the Nava
Nirman Samiti to reform—Gujarat are not
professional politicians. They are young
men with a deep feeling for the
people, but, they have no defimte
idea of what fo do. But, they are
sincere. Yesterday, the Times Weekly pub-
lished an article on Gujarat. In that, there
is one quotation of Jawaharlal Nehru,
given by one of the students. He is quoted
as having said “When conditions become
intolerable, it is mot only our right, but,
it is our duty to révolt.’ This is the spirit
which has imbibed the students. After that,
Government bad to dissolve the Assembly
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and promulgate President's Rule, But, is
that the only solution?

If you do not change your polky,
throughout India, of satisfying the board-
ers and killing discontended people, things
will not improve. Problems are bound
to arise. So, if you are really serious to
save democracy and the people, there is
only one way. You should punish hoard-
ers and profiteers and help the people
de-hoard, wherever there are profiteers, and
make available foodgrains to the people at
reasonable prices. Then and then alone,
the problems can be solved. This is what
the young men are doing. They want that
foodgrain prices should be brought down
and free and fair elections must be held
there.

This is their demand; this is a very
simple demand and & honest demand. But,
if Government does not change their pro-
hoarders, pro-profiteers and anti-people
policy, the problems cannot be solved.
Therefore, while participating in this dis-
cussion, 1 would request the Government
to re-consider their stand and tiy to find
out a real solution for these problems.
They should check hoarding and profiteer-
ing. These people have sufficient stock
with them. The Government knows about
it. They can compel them to sell their
surplus at a reasonable price. Then, peo-
ple will be able to get foodgrains at rea-
sonable prices. Then only, the discontent-
ment of the people can be removed.
Otherwise there is no alternative. The Gov-
ernment should try to face the situation n
the country, with the cooperation of the
people. They should take the cooperation
of the people and the young men, who
are leading the struggle there, in solving
these problems. Then, this approach can be
adopted throughout India. The problems
can be solved and we can go ahead,
Otherwise, the situation will become more
dangerous. If the hoarders are allowed
to do whatever they like, -and if the Police
and the Adiministration are there only to
help the hoarders, then, you cannot remove
the discontentment of the people. The will
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of the people, is more powerful than other
external forces,

¢ With these words, I oppose the Guijarat

Budget and [ would request the Govern-
ment to take it seriously, and find out a
real solution for the problems of the peo.
rle, with the cooperation of the starving
and fighting people.

SHRI1 D. D. DESAl (Kaira) . Sir, while

supporting the Budget, 1 would hhke to
mahe a few comments. The 1esources
have been raised to sume extent. But, the
capital cxpenditure this year, 1.c 1974-75,

wotlld be less than that of 1972-73 In
other words, developmental activities would
not be the same as they were about a
couple of years back. The revenue hay
heen increased by the State Goveinment by
as much as Ry 7 crotes on sales  tax,
Rs. 2.85 croies on operation of  fan price
shops etc. But the expenditure had gone
up on account of the drought to the extent
of Rs 9 crores. For the diought, the
Central aid was not to the expectation of
the State Government. The Stute had suf
teted on account of drought luast year and
floods this yeur, On both the occasions,
the State found itself relatively neglected
and therefore, the aclivities were not to
the fullest satisfaction of the people.

On the developmental side, we find that
funds are raised but they are not applied
for that purpose for reasons of non-clea-
rance of projects. Though the Planning
Commission had approved certain projects
in the past, somewhere they are stuck up
and they have not been uble to  come
through.

On the foodgrain side, we hme found
that the State had reduced crops during
the last two years and supplies from out-
side sources were limited on account of
zonal restrictions plus reduced allocations
from the Centre. If the Narmada project
had been completed, this one project alone
could have meant a thousand crores of
rupees worth agricultural products includ-
ing foodgrains annually and at least 2 mil-
lion tonnes of crude oil equivalent of
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energy, which is equivalent in terms of
foreign exchange to over Rs. 150 crores.
1 do not know why the Centre is hesitating
to approve a project which has not only
a national impact but which is definitely
o gamn for the State as well as for the
Centre,

Coming to fertilisers, Gujarat has been
requesting for fertiliser projects for a long
time. Mithapur project was requested for
10 years back but 1t was rejected and 1t
went through several modifications. (suju-
rat Fertiliser Corporation has a people’s
investment but we find that the State peo-
ple are asked to divert this fertiliser outside
the State, Fertiliser projects are granted
on a regional bams. maintaining certain
kalances. Therefore, no State should have
over-capacity m fertilisers. That is how
Mithapur was rejected at some point. If
that is so, what logic 1s there in asking
Gujarat Fertiliser Corporation to provide
fertiliser to other States which have the
projects but not the mind to produce. For
instance, the Petroleum Minister said the
other day that Durgapur had not produced
an ounce of urea. This is quite unusual.
When the other States clamour for projects
and do not run them, the politicians of
those States must be told that if they are
interested in projects, they must under-
write the worling of those projects. If
they are not doing s0, under no circum-
stances should the taxpavers' money be
diverted to such wasteful operations. In
fertilisers, we have suffered very badly.

Hardly 150 KM of Western Railway
line in Maharashtra, Most of 1t is in
Csujarat. So, the headquarters of this rail-
way should have been in Guijarat. Fven
fiom the point of view of efficiency. this
should have been done. But for reasons
best known to them. the Central Govern-
ment are not conceding this demand. The
State was neglected and there have been
certain complaints that the pe-ole are ris-
ing in ngitation. We must rccognise that
the people in Gujarat are not the same as
in some other under-developed States.
They have political consciousness and they
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know which part of the bread is butltered.
So, Government must transfer the head-
quarters of the Western Railway to Gujarat.

We have got natural gas and oil in
plenty in Gujarat. But what is the benefit
which Gujarat is getting out of it. There
are hardly 200 persons belonging to
Gujarat employed by this industry. From
the Chairman down to the messenger, all
the employees are from Stutes other than
Gujarat. Take even the latest Indian
Petro-chemical compicx. There is not a
single Gujarati Director there. On the
other hand, take any project in South
Indiz. You will find that from the Chair~
man to the lowest employee everyone is
from South India. If this is the way in
which the employment policy is handled
by the Centre, 1 am afraid Gujarat State
would be legitimate in asking for greater
authority in the management of these in-
dustries by greater decentralisation of
power. [If the present trend continues,
Gujarat would be within its rights in de-
manding nothing less than full authority to
run thiv business. to run its own house-
hold.

Here 1 would like to refer to one more
point. If you take any oil-producing coun-
try, the djfference between the cosi ol
production and the sale price is retained
by it. Fverybody who reads newspapers
knows this. We also know how much of
benefit bas accrued to the Centre out of the
production of oil and gas in Gujarat. Why
could they not share it with the State of
Gujarat 7 This is one of the basic prob-
fems and naturally the people of Gujarat
are inclined to ash this question.

Then, the headquarters of the Oil &
Natwral Gas Commission should be Iocat-
ed ecither in Gujarat or in Assam, because
they are the two States which produce
pil. But today it is located in Dehra Dun
for reasons best known only to the Gov-
ernment. This is creating unnecessary
problems for the management as well as
people in the fieid. Because of this there
is lack of coordination between the head-
quarters and the field and so delay in th~
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exploration and development of oil resour-
ces to such an extent that we are unable
to meet our present national emergency
on account of shortage of oil with conse-
quent heavy drain on our foreign exchunge
resources for import of oil.

Then,1 come to salt. Nearly 60 to 70
per cent of India's salt is produced in
Gujarat. Though the salt cess is collected
by the Centre, it is not utilized for the im-
provement in the production techniques and
there is no headquarters with laboratory
for salt development in the State. The
money collected from salt cess should be
utilized for the development of salt works
which are now in a miserable condition.

Then, production from salt-based chemi-
cals is a great opportunity in a country
whete riots are tuking place for want of
goods as well as employment. The chemi-
cals from sall have a great future in our
country. Yet, nothing is being done in
this direction and the salt cess amount is
lying unutilized with the Centre.

Coming to job-oriented education, we
saw during the recent riots the young boys
being engaged in the destruction of furni-
ture and other things in schools and colle-
ges. 1t is not a scnuble thing but it is
done because of the frustration. Why is
it 0?7 If we go to the bottom of the
problem we find that there arc pioblems
which we have 1o resobhe  One is unem-
ployment. Now that possibilitics exist for
developing cducation on  different lines,
they should immediately consider adopting
job-otiented education. Now we are wast-
ing a large sum of money on education
and the resull is that we have got a very
large number of educated unemployed.
Then we provide schemes for utilising the
people who are already educated in certain
fields so sciences which do not bring any
result. In other words. if a village boy
goes to the college. he becomes unfit for
farm work. He can do only white-collared
work which is mostly non-productive. We
should discourage students from taking to
this type of education and thereby we can
reduce this wasteful expenditure.
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In the rccent agitation we have found
that u Isrge number of boys, about 100,
warp killed and about 400 boys were in-
jured. They have been asking for com-
pensation. The Government of India is
requested to look into this matter and give
compensation within the means and the
norms. I feel that there is a case for
compensation so far as these boys are con-
cerned ; some of them belong to middle
cluss and alo poor class; they have been
hurt, they have broken their limbs We
cannot say that they had not been violent.
But all the same we must accept that dam-
age has taken place and the Government
of India is requested to give them com-
pensation.

Then I come to the gus and power issues.,

Large quuntities of gas are burnt away;
this has been going on for the last more
than ten years. It is time that we made
full use of the gas. Burning away such
a costly natural resoutce s a  national
cnime Theretore, 1 feel that no gas
should be altowed to be burnt.

Scveral power projects have been pend-
ing with the Central Government, including
the atomic power project Gujarat has a
very strong case for atomic power project,
The Gujarat State Government have al-
ready submitted puwer schemes to the Cen-
tral Government and it is waiting for the
approval of these schemes. We have the
regional power grid  But the hnk lines
are pending ; for exnmple, Baroda-Barwaha
line 1< pending Fortunately, Udaipur—
Sabarmati link, I am told, hus been ap-
proved. There ure other links which have
to be completed. Then that would com-
plete the Western national grid. This is
one of the areas in which we have to pro-
vide facilities to Gujarat State which is the
western-most part of India. It must be
recognmd that the western-most State of
Indfa is Gujarat and pot Rajasthan. Gujarat
is closer to Iran and Middie-East than to
Assam. Therefore, Gujarat has a long
haulage o far as coal is concerned. Since
there is no coal in the whole of western

Delegation of Powers) Bill

India, there is a very strong case for ato-
mic power station and also for hydro-
electric projects—the necessary potential for
hydro-electric power s available in CGuja-
sat.

There was the repoit  of the Khosla
Commission. That report was made some
ten years ago. At that time the circum-
stances were different. Oil was bemg sold
at much lower pnees. That was why
nobody bothered about conservation of
energy. Today energy has become an in-
ternational problem, a world problem.
Therefore, any energy that c¢an be har-
nessed for development has to he looked
into immediately. If the Khosla C ommis-
sion has provided for 500 to 530 ft. dam
height and if the site can take 550 to 600 ft.
height, then why should we not go n for
it? On the one hand we talk about
national integration and on the other hand
we talk just the reverse of it. When we
form a part of the nation, when we are
accepting the smtegrity and sovereignty of
India, the concideration should be purely
merit and not anything else And on ment
rating 1 find that Dam height would anv-
where be between 550 and 660 ft and at
that height it would provide 15 million kw
power generating capacity

Then there 18 the question about agii-
culture. One-third of India's cotton pro-
duction is in Gujarat ; 22 to 25 lakh bales
of cotton are produced in Gujarat out of
about 60 lskh bales produced all over the
country. In other words, onc of the finest
cotton producing areas has not got Central
Headquarters or Cotton Board or any 1e-
search institute which can help to improve
production or the quality of cotton. Now
this is what is called neglect. Then, near-
ly 30 per cent of Indins ol seeds aic
produced in Gujarat, but there ate no
headquarters or Board or research stations,
not even a full-fledged university of the
type of Punjab or Pantnagat Univerity.
These sorts ~.f dis-advantages are cauvsng
in the State a certain and definite amount
of a feeling that Gujarat is the most neg-
lected State in the whole of India. In fact,
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unfortunately, we have earned a reputation relics of Shipyards of 400 odd feet

that Gujarat, left to itself, could solve its
own problems. Yes, it can solve its prob-
lems, provided Gujarat people ultimately
have a certain amount of no-restriction sit-
uation.

Under the Constitution, industries fall in
the State’s sector. Now, through some
device or through various methods, the
Central Government reserves to itself that
authority. Now, industries with an in-
vestment upto Rs. 25 lakhs are in the
hands of the State. But, by and large,
the rest are taken over by the Central Gov-
ernment. Now, this is what we consider as
playing with the Constitution or not giving
the fullest play to the Constitution.

Apart from cotton and groundnuts, one-
third of the country’s tobacco is grown in
Gujarat. Like that there aie other cash
crops also. Most of the cash crops do
grow in Gujarat and they earn an enorm-
ous amount of foreign exchange as also
help in import substitution, bothways. For
dotng this and also for further growth.
irrigation, fertilisers and other inputs are
required like technological inputs and also
educational back-up is required. But what
are the facilities available in my State”
You can just make an investigation. This
Government can make an investigation and
you will find that nothing is provided by
the Centre during the last 20 years. This
is where our biggest grouse lies and I must
bring to the attention of the Central Gov-
ernment that these things must be resolved
at the earliest.

We have a large number of historlc
minor ports and nearly 1600 km, that is,
one-third of India’s coast-line in Gujarat.
We are talking about development of ports
and the development of the maritime trade.
Fishing and many other things are also in-
wolved. Now, what have we done? With
yegard to the question of docks and dry
docks and ship-building yards, we have
proposed a ship-building yard in Gujarat.
In Gujarat ship-building has been a tradi-
tional industry. You look up 5000 years

ships constructed 500 years ugo &t
Lothal, That is & pro-historic ship-
yard. Bat, in spite of all this traditions]
skifl and expertise, there is no ship-building
yard located or ear-marked for Gujarat
and we are trying to create an infra-
structure at a place where it will take an
indefinite time to develop. It is all right
to put seeds in a barren place but it is
futile to do so. You have to put them
where the seeds will bloom.

What I am trying to say is thut with such
a long coastline of nearly 1600 km, the
State has got s0 many ports possibilities
besides for trading and fishing; for ship-
building for the country ; today the country
is importing a large number of vessels.

Again T am telling you: loek at the
industries field. No where in India, the
Government which has invested a large
amount 1n the public scctor units, is earn-
ing as much return as it is getting in
Gujarat. I challenge you that there is no
industry in the whole of India where an
equal investment is earning as much profits
and return as it is earning in Gujarat. But
we want to get banhrupt and invest at
places where cettainly losses will be the
result, This is something which no sensi-
ble person will do.

We have today two public sector projects.
What are they” One is the oil refinery.
You know its history. Centre wanted to
lay a pipeline, to start with, upto Bombay
Refineries It was only the opposition of the
locul people who stood with pick axes on
the road side and threatened that, ‘We
would break the pipeline if the pipeline wus
installed’, that made the Government of
India yield a refinery to Gujarat. Then
IPCL is #till to come. But I am informed
that the local Petro-Chemical Chisf has
retired and the new outsider has been
brought in as if Gujarat lacks commercial
or industrial or technical acumen. ICPL
downstream clearances are unit pending.
The people are getting desperate. The
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genersl fosling is that many of the things
would be more or less forgotten or watered
down. There are largs number of minerals
like bauxite, fiurospar, limestone, salts, and
so on. Large number of units could come
up in Gujaret in public sector or in the
private sector or in the joint sector. The
opportunities are there and the Govern-

ment should expedite the developmental
activities,

With these words T support the Bill.
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SHRI PILOO MODY (Godhra): I think
who must realisc why it has been necessary
for Government to come forward with this
budget. The fact of the matter is that
after the 1972 elections, the Congress won
what to them was a spectacular victory;
and we started having a Government in
Guijarat which was more concerned with
party matters than with government. 1
think this is at the base of the evil that
has overtaken our country all over. We
have today even at the Centre a Govern-
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mend which is more interested in patty
matters than it is in Government, and as
long as this mentality continves both af
the Centre and in the States, all the anxie-
ties which my hon. friend Shri Bhogendra
Jha has just placed before you will come
to nonght. We shall have to create gov-
ernments in this country which are interest-
ed in governing, which are interested in
producing goods, which are interested in
delivering to the people a fair share of the

spoils of this country.

1t was really fascinating to hear my hon.
friend Shri Bhogendra Jha charge and cafl
everybody a chor; a peasant who cultivates
is a land chor: a trader who supplies and
trades is a hoarder and a chor; one who is
producing or an industrialist is an industrial
chor. If everybody in this country is a
chor, the people who govern are also
chors, because the popular slogan in Gujarat
is ‘Chimanchor’, ‘Sarkar chor’. Was it his
contention that only those who supported
his party were not chors?

SHRI BHOGENDRA JHA: Those who
are toiling in the factories.

SHRI PILOO MODY : The proposition
was made that to the followers of his
party. therefore, all lund must  be given,
all houses must be given and everything
must be given. having taken it away from
the rest of the people. T am afraid I
cunnot subscribe to an ideology like that;
1 cannot subscribe to an jdea ihe that,
where one thinks that the Government
which is now in the hands of the Centre ™
must deliver all the goods to all the people
and not allow people to participate in the
governance of this country.

Contrary t0 what the belief of a vast
majority of the members of this House
may be. T still think that democracy is
the best system in the world, and 1 would
like to preserve it in this country.

SHRI BHOGENDRA JHA: Are you
serfous about it ?
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SHRI PILOO MODY: And what t0
my friend, Shri Bhogendra Jha i fascism
in India is really democracy and what is
fascisrn in the country of his mentors he
calls democracy. I do not want to enter
into this battle of semantics with him.

SHR! BHOGENDRA JHA: We haye
here capitalist democracy and there socialiat
democracy.

SHRI PILOO MODY: 1 am afraid 1
cannot accept the proposition that you have
democracy in those countries or that you
will uphold democracy in this country. 1
think enough is known even about the
Bihar riots for you to maintain silence.

SHR1 BHOGENDRA JHA:
long stlence for you to sec that.

I wish a

PROF. MADHU DANDAVATE
(Rajopur): There is opposition in those
counines, but that is behind the bars

SHRI PILOO MODY: The voice of dis-
sent is also there, but it is heard only in
the toilets.

So we have a situation where the people
are demuanding certain legitimate rights on
the one hand, and on the other, the Gov-
ernment which is totally unconcerned with
governing. totally unconcerned with any-
thmg except preserving itself in power. |
would like you to think of this country.
Wc have 20 lakh bureucrats on the one
hand, we have 20 lakh politicians on the
other «nd we have 20 lakh businessmen
hetween the two, all in collusion with each
other, ull wanting to suck this country
dry because from morning till night they
have only one thought in their mind: how
to make more money and plunder this
country It 1s 4 collusion of these 20 lakhs.
20 lakhs and 20 lakhs--the figures are not
important ; naay be it is 15, 15, 15 or 25,

25, 25. It is in this vicious circle we find
ourselves. [ call this a conspiracy of
plunder.

My friend, Shri Bhogendra Jha,
is also involved in  because he supports
those viry people whom he publicly abuses.
Therefore, 1 find that we have 50 lakh
people in this country belonging to these
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three categories plundering this country
from morning till night and they have all
the power. What is ging to be left over for
the common man? What you find today
—rising prices, unemployment, corruption,
shortages, every type of injustice total lack
of government, lack of good government,
lack of the good intention to govern is
the result of all these things. Although
cach one of these people may individually
feel something in their hearts, their col-
lective behaviour is such that this party
can no longer provide government.

140 seats out of 167—and you cannot
govern! Why? Because somebody at the
centre does not like somebody in the State
and somebody at the State does not like
somebody at the centre. Is this a valid
consideration between governments ? Yet
this was the reason. 1 have good reason
to believe that all the trouble that took
place with thc Government there was ini-

tially instigated by the Government over
here.

The result is that the people finally
had to take the matter in their own hands.
The people’s rousing anger normally has
a safety-valve in a democracy, and that is
the ballot box. But the ballot box has been
so insulated from the rest of life in this
country becavse of gerrymandering of
constituencies ; like vultures they sat over
their constituencies throwing out areas that
they do not like and keeping areas that
they do like. followed by the communa!
equation and trying to incite communal
passions, religious hostilities with massive
doses of money over which this Govern-
ment has a monopoly. When the laws
of India say very clearly that companies
may not donate to political parties, where
does this money come from ?

{ found out yesterday the final figures of
what the Congress spent in the UP and
Orissa elections-—Rs. 60 crores in Uttar
Pradesh. Rs. 8 crores in Orissa, of which
Rs. 6 crores came from the Soviet Union.
These are the figures.
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SHR1 BHOGENDRA JHA: And the
rest from where?

SHRI PILOO MODY: 1 found out
what was the eXpenditure this party has
incurred —

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : The hon. Member has a right,
of course, to have his own views. He s
a very volatile Member,. ..

SHRI PIL.OO MODY : Don't tempt me.
I do not want to say these things heie.

SHRI K. R. GANESH: 1 am only
pointing out that though he has every
reason to criticise the parties, he mention-
ed a foreign country and he also mention-
ed Rs. 6 crores in relation to it, Even in
his make-up you know his make-up—I
think that in all seriousness, he should not
say this. That is my point.

SHRI BHOGENDRA JHA : Why should
you worry ?

SHRI K. R. GANESH : My difficulty is
that you are joking with him.

SHRI PILOO MODY: Nobody can
match this. But even with this money,
T know with what difficulty they have won
this untenable majority in both Orissa and
Uttar Pradesh. After having done this,
when everything fails, when even the pro-
paganda fails. in spite of the fact that they
have all the media concentrated in their
hands, finally, you are left with the tech-
pical profession of stuffing ballot boxes.
With all this, they have shown that they
can get a bare majority, but can you
govern? 1f you know how to govern,
your bare majority is more than enongh,
but if you cannot govern, your massive
mandate is useless. This i¥ the crux of
the problem.

MR. CHAIRMAN: The hon. Member's
time is up.

SHRI PI1LOO MODY : Bells only for
me?

MR. CHAIRMAN : Three minutes.
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SHRI PILOO MODY : There were mas-
sive floods last year in Gujarat. All man
ner of rehabilitation was promised. No
rehabilitation has reached the people; only
little driblets. In one village, you will be
ashumed to know, some people were
given relief by being given a chegue for
Rs. 11 as in the case of a man who lost
his house; and the Government provided
some cement sheets. The cement sheets
were so fresh out of the factory that they
had not even time to solidify and many
of them broke in transport. A few weeks
later, the Government came back and
again said that they had made a mistake
and therefore this cheque. the mone). plus
the cement sheets must be returned to the
talati '

There are arcas where dams were built
to a height of say 251 feet, and they
found that villages which weie at a
height of 248 or 249 fcet huve not been
rehabilitated for seven to eight years. These
villages have been left therc. I would,
therefore, say that the Government is
directly 1esponsible for the floods that waus-
ed so much misery to those people hving
in the villages below the level of the dams
that the government had built, This hap-
pened in my constituency, in the Panch-
mahals. No measure of relief has been
provided. When this revolution took nlace
in Gujarat, was it a bloody revolution.
such as my friend would like to call t? It
was a very peaceful revolution; it was a
revolution in ideas, a revolution of will
that we will have a good government

Therefore, even if you can manipulate
the elections, you cannot manipulate the
Government. They took resignations from
cach and everyone, severally and collective-
ly from those who had been elected under
these false pretensions. This question of
dissolution is really amazing. 1 would like
to ask the Minister: What did you dis-
solve on the 14th? The people had already
dissolved the Assembly. More than one
hundred resignations had been collected by
them. So, this is only a Presidential Pro-
clamation, a sort of order in the air. This
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is also issued by the Government. The
hon. Minister Shri Uma Shankar Dikshit
sajd that the Governor had done the right
thing. I would like to remind Mr, Dikshit
that we have seen 00 many of these
antics We know who decides these
things. There is no point in saying that
the Governor had done the right thing.
The poor Governor had no say in the
matter at ail, and the Governors of Pro-
vinces have now become merely chaprasis
of the Home Minntry and the Home Minis-
try itself a clerical department of the Prime
Minister's secretariat. What is the point
in cheating the people and saying that the
Governor had dissolved the Assembly ?

The only violence that took place in
Gyjatat during the revolution was also
cichted by the Home Ministry, under ins-
tinctions from the Home Ministry It was
created by telling the police, the CRP, the
SRP und the PAC to misbchave. 1 have
«cen 1t with my own eyes 1 have gone
from house tc house. 1 really went to
nuise my constituency and I ended up by
paying a series of condolence calls. At
1t OVloch the police anined in a town
cafied Dohad, and without any piovoca-
tion there was no procession; theie wue
no slogan; shouting, no people were as-
sembled and there was no  curfew At
11 GUdoch they came with o prepued list
of people whom they were going to teach
4 lesson.  They went from house to house,
indiscriminately smashing  evervthing that
vwas breakable ; and they took a particular
fancy for wall clocks. With the butts of
theit 1ifles they broke down the  front
doors and ventilators, anything that could
be brohen and smashed everything includ-
ing every wall clock. The wall clocks
stand there today in eloquent testimony
showing at what time the police came and
tampaged that house. 1f they found women
they went in and abused the reputations of
these women. For no provocation at all.
¥ con understand if there was a morcha
and gzome firing took place. There was
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absolutely no provocation. In Halor, two
gitls were standing on the second or third
floor of a building und were looking at the
commotion. One of them was shot dead.
One little boy, a Harijun boy of ten had
gone to feich a little milk so that they
might have tea and he was shot dead. It
was meaningless shooting. No  teargas
shells had been exploded and no warning
was issued and no lathi-charge took place—
Only trigget-happy policemen were on the
rampage. 1 do not believe that the police
behaved like that. The police are our
friends ; the police are there to protect us;
they do not behave like that unless they
have been forced or ordeied to do so.
After all what does the police consist of ?

The police torce is made up of our
brothers, uncles, fathers and children;
they do not do things like that...

(Unterruption)  This s the sort of carnage
that the nolice went on. If there were less
than 100 deaths it is greater glory to the
people of Gujarat that they hiought down
a Government, the resignation of a Minis-
try and dissolution of a House, They will
continue to struggle to  bring down the
prices and get rnid of corruption. What is
corruption, if not black money ?

SHRI BHOGFNDRA JHA - Black mar-
heting and hoarding ?

SHRI PILOO MODY: That is corrup-
tion. Only when you and the Minister
take money, there is corruption ? No. All
black money is corruption Therefore, Sir,
while bringing down corruption, they will
have to bring down the cotrupt Govern-
ment that is ruling the conntty. Without
corruption, this Government cannot rule
To get 60 crores of rupees for UP, they
will have, with their own eyes open and
under their very nose, to permit corruption
to the extent of Rs. 200 crotes, so that
Rs. 60 crores could be collected by the
Congress. There is no other way by which
they could get that money

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT) : This
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is false. I will challenge him to show
some trace of evidence or reasonable cause
for suspicion, while making such a totally
false and fantastic allegation.

SHRI PILOO MODY: The Home
Minister has just maintained that he fought
the election ......

SHRI UMA SHANKAR DIKSHIT: I
am contradicting this. A joker's part suits
him better than making this kind of serious
allegations. (luterruptions)

MR. CHAIRMAN: M:. Piloo Mody,
please conclude.

SHRI PILOO MODY: Sir, I do not
know why the hon. Minister is making ths
hot-tempered denial. By this, is he imply-
ing that he fought the election without any
money ? Is it that which you are imply-
ing? If you are not implying that, I want
to know from where you get the money.

SHRI UMA SHANKAR DIKSHIT: It
is none of your business. Let all parties
give their accounts. I will be the first to do
it.

SHRI PILOO MODY : Now, it becomes
‘none of your business”! What is the point
in denying this? What is the point in de-
fending a situation like this. Whether it
is Rs. 60 crores, or Rs. 6 crores, it is
immaterial. The fact of the matter is
that, money is collected through corruption.
It is against this corruption that these
boys are fighting. Therefore, let us not be
angels when we are not. It is this cor-
rupt money that has made the elections
corrupt. Unless you have free and fair
elections in this country, nothing is going
to survive.

(Interruptions)

1 will gwe the whole list. Do you think
that these things will remain secret 7 1 will
give chapter by verse. Not only that, I
will give the names of those who collected
it 1 will also give the list of couriers
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who took it over there. Dp not un-
necessarily tempt me. 1 am trying to
improve the country., It is not & doel bet-
weerl you and me. It may be a duel bet-
ween Mr. Bhogendra Jha and me, but it
is not a duel between you and me.

16.27 hrs.
[{MR DLPUTY-SPEAKER in the Chair}

Therefore, Mr Deputy-Speaker, Sir, the
Central Administration which has taken
over in Gujarat, I think, will be a little wiser
than the State Government was, My friend,
Mr. D. D. Desai, has given a whole list
of things that you can do. He is a very
scholarly and studious fellow. He has given
you a whole list of thing that you can do.
Kindly do that. I wish you were more
agitated about the allegations made by my
friend, Mr. D. D. Desai, who is8 a member
of your own party, than the allegations
made by me, which have only to do with
party matters, Therefore, my first charge
stands vindicated that people in Government
are more concerned with party matters than
thev are with governing this country.

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South) : Sir, I support the Gujarat
Budget and the Gujarat State Legislature
(Delegation of Powers) Bill. While doing
so, T would also like to explain the views
of myself as well as my party and the Go-
vernment which is responsible for the na-
tion’s progress.

Sir, I am really surprised to hear the
comments from the Opposition, specially,
from the Swatantra Party and its leader.
The allegations and remarks are made in
such a way that this shows the way in
which they behave and put forth their views
before the people. 1 appreciate one’s wis
dom, when that arises out of the sentiments
of the people or out of the natural course
of action of the people. But, I cannot
appreciate those who really express their
anger and agony, against the Governtnent
and the Administration, due to their own
frustration either within their party or out-
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gide, Before the Gujarat Assembly was dis-
solved, Shri Morarji Desat was fasting and
the opposition parties, specially the Swa-
tantra Party, supported that fasting against
violence, arson and looting and demanding
peace. Peace cannot be & permanent con-
cept without solving the problem behind
peace. We have been secing for the last
few years that there are a few political
parties who only rise on occasions when
people are distressed to exploit the anger of
the people, but when Government comes
forward with legislation to implement the
things for the people, they not only oppose
it but consistently try to sabotage the whole
programme all over the country. I do
believe in our country there are things which
can be considered corrupt but I do not
subscribe to the views of Mr. Mody who
has just said that our Government is only
based on the money of big business people
or landlords and not on the people who
really support and stand by us, I submit
that since the very beginning, even before
the freedom movement until today. the
main root of our party 1s not within Parlia-
ment of Assemblies, not even within the
criticism of other political parties, but it is
in the hearts of the millions of the people
of our country and I do believe it will con-
tinue to do so. I also believe that our party
and Government has a role to play among
the people which they are trying to play.

Coming to the Gujarat incidents, I have
seen yesterday some comment in leading
newspapers that the students there demand
a classless society. Some of them believe
that peace cannot be the guarantee to the
achievement of the oBjectives we want.
I frankly submit that whether it is Gujarat
Bihar or West Bengal or any State, the
people in general and youth in particular
cannot get a classless society without hav-
ing a clear, political and ideological con-
cept of Government or a clear ideologl-
cal confrontation with the forces which are
opposed to a classless society. That s
our party's pledge also. I do believe it
is only, possible to achisve it by political
purties through political arrangements and
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democratic institotions and I do consider
the Parfiament and Assemblies as the big-
gest forum for that performance. It is
a fact that the Government must be much
more responsible to the desires of the
poople. 1 do feel that in the last few
years, in spite of many problems like
drought, flood, etc.,, and even some inter-
national problems, our Government has
tried to implement the things in the right
time. Bnt there was no cooperation from
the opposition political parties and the
deep-rooted vested interests, the mill-owners
and landlords, did not permit the creation
of an atmosphere in which the people could
feel a greater involvement in the things
the Government was trying to do. That
is the only mistake we have committed.

In Gujarat, if you want to meet the
challenge, it can only be met by fulfilling
the pledges of the Congress Party and the
Government. The lesson of Gujarat
15, you should not be angry with
the people of Gujarat who are
teally angry for the last few days,
you should not be angry with the students
and youth who took up arms against cor-
ruption, but you shounld be very strict with
the mill-owners of Gujarat, the big busi-
ness houses of Guijarat, the capitalists of
Bombay, Calcutta and Madras and ensure
that they do not get any further scope for
expanding their business, that they do not
get any further Jicences and that they are
not able to conceal or hide their property
and act in a way which ultimately create
tremendous frustration among the people
in general.

If we look at the Gujarat incidents, even
though the students and youth took up
the cause in the beginning, for the last 15
days I have been hearing in Parliament that
the leaders of the opposition were partners
in this revolution, I do feel that the time
has come when truth must be told. Sri
Ramakrishna Paramahansa said, “If money
is lost, nothing is lost, if health is lost,
something is lost; but if character is lost,
everything is lost”. I apprehend we are
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losing our national character for lack of
courage and truthfulness.

1 would like to say that the students and
youth in the beginning had courage enough
to take up the fight against corruption, to
take up their genuine grievances but, in
the later patt of the movement, the entite
movement took a different direction and it
was systematically organised by the fascist
method by those who opposed our bank
nationalisation. the take over of the wheat
trade and all our progressive legislation for
the last three years. 1 have seen a pam-
phlet issued by Shri R Amin, who was the
President of the Federation of Indian
Chamber of Commerce and Industry. In
that pamphlet, which was printed in mil-
lions, it was mentioned that the anger of
the people was because of the anti-people
policy of the Government, those policies
were due to leftist pressure and, therefore.
the movement should continue. These are
ctear indications as to what the big busi-
ness houses want to do.

The students and youth first came forward
because of the scarcity of food and the
price rice in hostels. But when the stu-
dents revolied they were not against demo-
cracy, the Constitution or Indian integrity.
But in the last few days of the movement
you must have secn the writings in the
walls of Ahmedabad. They were talking
of Swatantra Gujarat. In the walls of
Baroda it was mentioned that raw materials
and things should not go out of Gujarat
The hon. Member Shri Desai, when he
spoke ecarlier, was pleading that in some
of the installations in Gujarat the emp-
loyees should be only from Gujarat.

Well, this cannot be the slogan of a
party which stands for national integration,
which stands for nationalism. In  the
last stages of the movement in Gujarat it
was controlled by those forces which were
opposed to demociacy and which wanted
to bring in fascism in this country, forces
which pose & serious chaillenge to the
Government. It is not enough to arrest
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the hoarders and profiteers. They should
be paraded through the streets of Ahmeda-
bad to expose them, to show to which
party those people belong.

When Shri Morarji Desai was on fast,
who are the people who come to give tele-
grams? The students and youth are
not the criminals, They took the right
stand and deliberate attempts were made
by them to expose corruption. But very
soon the movement passed into the hunds
of undesirable people.

When Shri Piloo Mody spoke in Parlia-
ment. when the tepresentative of Congress
(0) spoke in Parliament, they spoke as
if their sympathies are with the people.
I laughed when 1 heard their speeches.
They are not for the people and nor are
they sympathetic to the people. They are
the people o1 forces which deliberately
created an atmosphere in our country which
led to this tremendous frustration in the
stuydent community (Interruptions). It s
my proud privilege that | joined this pasty
when Shri Moruji Desar was not in the
party. It s my privilege that the students
and youth joined this party when Shri
Morarji Desai and Shri Patil were not in
the pmity.

Shri Piloo Mody made the fantastic
allegation that we got money from the
Soviet Union. I do not express any anger
to him Sometimes 1 consider him to be an
innocent child outside the House, and nside
the House I sometimes fect that he comp-
letely requires a phychiatric treatment. (In-
terruptions), He is angry because we have
signed with the Sovict Union the Treaty of
peace Frienship  and Cooperatton. 1
know, this is his anger. and to show his
anger he takes all the chances and all the
occaslons and he tries to put our party in
a manner as if we are taking money from
foreign country. 1 know how his party
runs.  Is it not a fact that Lala Charat Ram
of the Federation of Indian Chambers of
Commerce and Industry was the Treasurer
of hix party, was the fund-collector of his



343 Gujarai Appropriation (Vote CHAITRA 4, 1896 (SAK4)

party? Is not a fact that there  were
mandatory circulars to the employees of
the factories to read the Swatantra maga-
vine?  (Imterruptions) If yon believe that,
by this way, you will take the flavour of
revolution, you are a fool, you are living
in the dark old days, und the days are not
far off when the students and youth will not
only change the administration but also
those parties which are anti-people in the
country. In U.P. and Orissa, in whatever
elections they have fought, I know how
they fought. Do you want to know how
we got money? We got money from the
party people. (Interruptions).

1 submit that, for good industrial rela-
tions, this i~ the opportune moment for Go-
vernment to bring such ordinances and take
such action to implement those things which
can reveal the truth what Congress stands
for. In one stroke the whole Gujarat can
he changed. Let this government implement
firmly the urban pioperty ceiling in the Pre-
sident’s Rule. Let this Government take
over the ediblc oil management of the en-
tire Gujarat. Tet this Government send re-
presentatives of working class to the textile
bourd Then the entire politics of Guiarat
will be changed in the right direction for
which the students fought, for which the
youth sacrificed their lives and blood. To
divert the attention of the people, they are
ttying to issue leaflets, ‘Gujarat people not
for the Government, not for Congress; this
is an anti-Congress wave’. If against Con-
gicss some progressive paity stands and
works for the people then that may come.
But if Mr. Piloo Mody and the Cong(O)
feel that, with the dissolution of the Asseme
bly, the people of Gujarat are going to
bring landlords and big business magnates,
they are fools. The trend does not in-
dicate that,

I would like to submit two other impor-
tant points about Giujarat. The conditions
of cotton weavers and the employees work-
ing in textile factories in Gujarat are very
poor. In this movement, much has been
said in the press, the working class and the
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peasents did not participate. The working
class and the peasantry had their support
against corruption; their anger was genuine
against price-rice. My appeal to Mr. Piloo
Mody and all other political parties ou
the Opposition is this, Let them accuse the
Government, let them accuse Shrimati Indira
Gandhi and her Government, but let them
meoet the milliowners and ask them what pro_
fit they have earned during the last two
years in the tevtile industry and what pro-
portion they gave as an interim relief or
bonus to the working class due to price
risc (Interruptions) Governmentisnot an
abstract thing—(Interruptions). Let them
behave like a dynamic revolutionary. Then
those people will be exposed.

Universities and colleges are open in
Gujarat Mv appeal to the government
under the President’s Rule is this. Let
them form a <ort of students’ Consultative
Committee with the Government so that
the students and youth leaders feel some
involvement, so that they feel that during
the time of Prestdert’s rule, they are also
partners in the making of new Gujarat, in
implementing those things for which the
Congress party stands. If you can do
that, then I do believe that the Gujarat
people, the Gujarat youth and students
may, for the time being, go against the
Congress  patty, but  they cannot go
against demociacy and, they should not go
agaimt demociacy. If vou cannot do it
then 1 do stiongly feel that the game which
has been plaved by the fuscist forces, which
are also partners with the imperialist agents
of this country, in Gujarat will continue
in other places also.

With these woids, I would like to conm-
clude my speech and I do feel that the
realities of Gujarat should be well spon
sored and responded to by our Govern-
ment during the President’s Rule.

MR. DEPUTY-SPEAKER: I do not
know what was spoken by other Members
before I came. If what Mi. Das Musshi
said was in refutation and in retaliation of
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what was sald before, it is perfecﬂfr in
order.

Gujarat Budget, 7475 &

But I would like to put the discussion
in its proper perspective, because I think
that we are going off the rails completely..

PROR MADHU DANDAVATE: Why
not you also speak?

MR. DEPUTY-SPEAKER :
I will, in the very near future.

Some day

We had 2 full-scale debate on the Guja-
rat situation just a few days ago. What
happened there, whether what was done
there was correct or not, who wus to
blame or who was not to blame—on all
that, we had a full-scale discussion. We
need not go imto it now and we need
not repeat it here. Now, we are discussing
the Budget of Gujarat and, linked with it,
we are also discussing a certain legislative
proposal to confer on the President the
powers of this Parliament to make laws
in respect of Gujarat. Now you might
say whether the Budget proposals aie
correct, or are adequate or are not ade-
quate or what more has to be doae...

SHRI PILOO MODY : Who has seen
them?

MR. DEPUTY-SPEAKER : 1t has been
presented to the House. Have you not
seen it so far?

SHRI PILOO MODY : Where was the
time to read them?

MR. DEPUTY-SPEAKER : This is no
excuse.,

SHRI PILOO MODY : When you make
a suggestion; it should be a practical one.

MR. DEPUTY-SPEAKER : I am mak-
Ing a practical suggestion and that is that
you keep quite for a minute.

Now, the Minister of Finance has already
presented it. The Members could have
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got hold of it. It only shows that Mr
Mody has not seen it and has not resd it.
I would request members to please con-
fine their remarks to thess things and te
the Budget proposals.

SHRI PILOO MODY : Has the Minister
read it? Have you read it?

MR. DEPUTY-SPEAKER: So, let us
discuss these two issues in that perspective.

Shii Jagannathrao Joshi.

SHRI JAGANNATHRAO JOSHI (Sha~
jaipur)

SHRI PILOO MODY : Have you read
it? Otherwise, please sit down.

o s T Wit (AT ) < Sy
WEIET, [ATA F ANT 4 AgW W §
Y N ey w0 owaw & wfy wrd, fawdr
g9 AT TEY TT 9wt a6 off 99w A
wrr A o & afy agr § owenwrd e
T AATA WA 97 AN g & oY wereard
wE & g ¥ fawawr oW oWt omd
fav R Wl wfa wew ww oAy
fegr ar fawrw mwr ww gy g W ?
ELAE SO O B L
WET T, AR & A g | e
¥ Awaa i wifeed aw & aw wir i
& ar v IwET wAe O WY qEfig am
Y Af M AUATT & AW@ AW TR
w & fr ogw f wer swnf s
1% sw adt awg wonw 91 vy fewr
agr Wi Wit ey wg wpem e Wl
} el qE wwey @ wfe ot awwew
97 7T T ¥ AR gw v o efere feny
t fe o wvadl, 1074 ¥ afwm & Wik
356 & smoiy Wy ard we waow
T w wwwE ooy ge ¥ fear we
W omwy & swwe, o feey awr
wiewt w1 wawm ey oo oewr Wk
wfewrs & udfim fem ovdwr | Y wToew
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feafe o oy & aw e W Qe
wfiwre qor & fie oy waw v, fearw
w feRy W g WY 356 & wrmw el

w qfor Ty & T vy ¥ QW
wART XTI WEIRT WO A
f faqry aar & &% a7 w< fgar &
a1 A wAw & o Rt wnfe FRAfa
¢t cerdy whdww ot R

L]
T unfr | gafa wmw ey g fadm
a1
)

=2 T

1t is under Art 356 which empowers the
President to act

Fual ag AS-A oeEia wEew § R
FATT UTT 156 ¥ TR @ @Y A surr
&% ooy AT woe & oW fenr oA
R ¥ B qE WAT | OR & AT W
anr wmr @ IAN T & af v fa,
o g am @ &@ af 9@ & faww
wr €% & ae q@ miA it o s
et & 7 foeg fama AW oww AR O®
arg o mfr agr 7t Wi SHA qAr wwn
2 fs ar § oW W @ e QU
& anx wvn oy WA o g oo Rl
g W mawmar goo fe A & owewy

w & o o py owwEw 9% a1 ¥ A
M EEY AT AR EEE e W
fowy | &3 3@t wwq wgy 5 A7 ov AW

(Delegation of Powers) Bill
wifew g oy wedr £ 7 yonrw ¥ wwwin
Afdt w7 agw v §, =fea w0 o
wfir daw Afayy &1 swlwmr e &
fod g & fomg my A § e e
Agow wam &, W gdRe R &
quar &

g smrawar @ oA Ay § fa,
ot R f T & fere @ wem
¥ wrog R ud §, P srddr W fem
W @ “wAewr” weae X g ame
Ay 7w & faAve a9 e
o Ard gEwT favary waAr & dar wor
wifsd ) e filt T av sufer Wy
i grn, afer oy e dmrd § o we
®roar warA wm @ wfed | qR A 4@
e & fr oawT oA )@ wer ok
oYY T ¥E F wa far @ oWk
T B B W WETNIR @ WEw) od
AT AT AEY FIT AW WR WA S
W & ag AE Wi yafed # wor e
fF fr s ¥ fordr wrdm i oud
I T8 W A wd o o Ot 9@
T I AT & WenA e §er s
W OFT FH GO N WIAT AR |

A WA ¥ difer # 1wt W
wR wd ¢, vt qfear gww g &, wrfae
I qEY qgEW s o S e
1 son wfgd  $r owreiw g Wl
¥ oam f fedlt oY 11 %o Wy felt Wy
20 S0 &1 9% T four, vy wm Wy
a3 | o qfraTe 9T T §, WT ¥ O
FW QR AT T ¢ A qfEw W At
¥ g & w afrar w0 @ T @
T FEA W ATETC ®T 0

fim gy & forrlt ol @ v sl
welt fre & avefwr o)y fere moe &
gfie & qoem &y ¥Od AW e
¥ T 4 Uk AW W g AwE S
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[ = wrerwrer e ot

R fo oy W womeed q0E ¥ @
wifgd 1| woww T ¥ A wT dremT
2 o § sunmw A Wl @A, s
¥ gw @ g 1907 & fir faawmy ¥der
wmr @ fedr ® agr & wer @ e fed
® gEt ¥ AT 3 oENd WA 8 o o
afafy dzr% & fd | oy afafa &2 o
vt fdg W s wd feg o Aw wR
v A & oo @ TRt fem qv oweR
ok ¥ & e oA o A W AEm A
g forg 9wey twr @ & fr 97 %7 W
a et wr § uflk w a7 w2 fo oI A
AT AT g maw A @ oW
AT AR M®T FFT WA & fR wmew
® aEe & Fr foeem &, A1 wgr gEwr
T ST I 9EAT | T TWEt A
LU O G R A
f& ag am fazg Hifag & s =
8 foqg #Y #gr @ famor & 1 w1 o ™
A AR aE weer A e & oaw #wr
wrg 5 oogr 7 faeam & ar =gy @ feee
2 wfer % s A AF Wm0
qE B BT AT SAAT AT AF #, G
7T 7 THE AAN A€ ¥, AEHH TH AT
¢ fr g 7 zvarm ¥ fAur ) vw
aT qar A ¢ fE o & dmr oTeEs
foqr @ ™ A ogEr w7 g ¥ fAd wv
€ ST ¥ AR I T § W AR
o WAy &1 % aAw A ¥ oaga @, A
wgm ¥, wod vk & woww T &, wf w9
¥ gw wEE ¥V ATA ¥, AgEm o ¥ W@
ko fog wat as Sewm ¥ war wT
& dera o femey @ gfer & A

Iy A AR gEY & A v
YA AT KT ATH ¥ ARG G O
geeT AR § 1 WM gE SN F s

. 4

T 0% w9 & s o o v ad-
w¥ qfmfr deees or gt @ wT wm
o] @1 7 81 o AmEy wed R
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il frvroaTr ¥ SwE wR AT W
AT AT HH WO 9T |, W
¥ w7 ¥ I\ ¥ ammrow dwr A, qw A
N oA

aTeR ¥ weET SR # ag geeT
dr & : wfed z7 wd wet wfed fw
YA % v oar ¥ yfx gw fomy 2
d1 Wi WA A G gAwy SR cafad
168 ¥ & 140 fage owr & Ageq gw
% o afz S oo ¥ yg wivewm ew
AR A % oF Ay fel 9T smee e
¥ A AT ¥ EW WS WU WE ATEY
¥ o oA ower A A g

9q G & W A LW W, FEI
-8 fom g ¥ fe e wwedm, -
dz Awmdy #

“Ultimatcly, the classless society will

come to useless society. God
alone knows.”

wfwt g wwwA ¥ oA F

We have to remove the sting of the class
and of the caste.

DO CEESE B E

wifaT 97 71 &7 @ a el w1 gz
¥ fadt A oA AT A s e
A tewmd fem fear vaag fear, s
TAT ¥ & AW A1 wAuw T we e
T OUHT & A 4q 6T §ANe 9F A
& AurRy dar g £ ¥ fel A fedl W
ATy & fad @ o wft 8§, w8,
g g, I 4t v g e o owfw ¥
qui frrr @ fRdY ®=q B oamE Ad e
wifed | s & e fagmr & oa o,
q q¥, ¥ AW, A A7 AMF AA, 7 T TN
B g1y yvT v fawr amdd W &
aTH g T ag www wAfes fogfa o
¥ tr ® P ag waws gk
& oy ) faaiy afafr & e & T
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W OAEA W7 W X IANT wAwrT g A
wifgd | oot % xg fooaed & wr &
forg formr w0 & wolfe v dw H oy B
o9 & A Axcy &, qur ¥ ¥ Wm0
o wwE e Rt

forr g & fwe wmy & wg ot 3l 3
w9 ¥ Dy qwem ¥ ol v Aw few
qier & ax & g feaw wdan e
v wpd § folt & worrg g AR @fad
sufirit e Y farem ¥ §r wrew afrade won
Q¥ X, % faw & adew A7 wav fa-
ot #1979 AT GW fear g @ wnt
w7 %7 faurdt 3w WY eww A v
wx & & ¥y grfegr A 9w 41 frdte,
oHaw famr wmr Wifzd ) @fmer faww
¥ @ owFR w15 B oA ar o WA
T sifwd fsg oT Er e T AW PR
T A AT 9 ¢W &, oF A9 qeT
forsr 9 ¥R % amx sy A fasdErd
A N0 frgfr Wag g omm WA, aw oA
AT FOIT) A WAy 7T wrw d fuer ¥
araq & fr safw gqueea, gfan ok qaaw
a7 | wmfed wwuw a W e fam
M ¥ vy gar g & oy fed 97 wew
ANG A UWGT AFT AAT

Ry ng Wt N ar fay fr o gevm W
a7 fere Rar gur I ¥ @8 wiee
OHo THo ®1, FAET &7 FQ £ ¥AW T7
I A TR TF AT AR PT AT WMo
MR e 7Y g €W ¥ wW ¥ E, Ak
W ol W FA | W PR WHo ¥ ard
A0 gaw WA urar fe oo mear 1925
Fivm A smerH L\ ™ ¥ AR
¥ gl ogm ¥ e & @ W’
wan ¥ wf s & f &Y fem @ e
uraT s figr o @ e et wmne
& wrto uHo qwo W1 fazdmy zevr gy way
$! 45 gy g vy wT T ¥ W AR
¥ gmer g WA W owr wAEg W7
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17 brs.

Are we a mature democracy or not?

Whether the people have a right to organise
themselves peacefully
‘

YT wAEE W ? 7 gEy W § waew
T @ AFA ) Aam 7 W W qgy
£ wAmmay fedr ax W wme €)Y
wfow £ wo @t Awfer AEw T fere
AT AT AR o% g & A o7 g
& ZAT FET AT AT AT v @iw
Tar a9t faarr wam A ge v oqATHY ¥
ANFI g2 7 0 I 97 T F7 W
fr zv A A qrar 97 e feay Ao ?
1 5H OTF F WANUAN W §W &
= q ¥7 agrr faAr v fem w—en
I FET ? g weE uv FAEY W Uz
g £7 fex 7w omm fw fam
PHA M W FAAT A A IEr & et
wifed fiF wAREr oY T w7 Raer BT e
wETeRT yafen, 2w fm owww few
AT W WA § WA @ &0 g6 §
wir far gws & w5 o auine § oy
g FfIFIT T WA8Y AT HITeUHUHo
v oy AQW AF ¢ d wem Booww
faght &, urTT @ AL d, O oW A8 A
Foogx o o weAT wifrd f oy A
¥zt B7 A ¥ w7 FW AWQ AT o TR
g7 WA W FT T @w g wEr A
BT @t - any frur Afew ) we-
FE AWy #T AT AR § rodonrie BT
am Ar wE feany g 9 voeife @y v
W aE DT A &) T v & e
N AR A ag wfvw w3 a1 | wm
¥ maw Ad ) fang ammew X €9 w9
T owrn A g Ew A wwr §Y O% d9e
wfera & wfd aer o fawr %1 @gwe wrw
& o¥x & WA & w7 I S oA
& w7 & Rfaw T A R g A

g
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*SHRI E. R. KRISHNAN (Salem) :
Mr. Deputy Speaker, Sir, on behalf of my
party the Dravida Munnetra Kazhagam, I
rise to say a few words on the General
Discussion on the Budget for the State
of Gujarat for the year 1974-75 and on
the Gujarat State Legislature (Delegation
of Powers) Bill.

~

The Gujarat State Legislature (Delega-
tion of Powers) Bill confers on the Presi-
dent the power of the Legislature of the
State of Gujarat to make laws. Here, 1
would like to point out that the dissolu-
tion of the State Assembly was announced
by the State Governor. It was reported
in the Press that the President was not
even consulted in this matter. Now this
Bill seeks to confer him the powers of the
State Legislature. Sir, the events of Guia-
rat are a warmng to democracy m our
country and also to the Central Govern-
ment, It is unprecedented in the con-
stitutional history of any country in the
world that the Assembly having a majo-
rity party was dissolved by the same majo-
rity party at the Centre. It is similarly
unprecedented that the Chief Minister of
the ruling majority party of the State was
made to resign by the same ruling majority
party at the Centre,

I am sure that no political party in the
country will dispute the need for protect-
ing democracy in the country. But, in
Gujarat the democracy has not been pro-
tected in the manner it should have been
done.

Hundreds of young men
were victims of police firing.
Thousands of people were injured

m lathi-charge and in tear-gas  bursting.
After 30 to 35 days of ordeal and after
thousands of people underwent untold
miseries, the State Ministry was dismissed
and the Assembly dissolved. We have
been seeing the mutual mud-slinging among
the political parties—the ruling party blam-
ing the Opposition parties for having in-
stigated the student community and for
fanning the flames of violence and the

D T O UM p—

*The original speech was delivered in Tamil
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Oppositing parties accusing the ruling party
of mismanagement and corrupt administra-
tion. But the real reason behind this mass
uprising is the gnawing hunger of the
people, worsening umemployment situation,
scarcity of essential commodities coupled
with price spiralling. ! happened to be in
Ahmedabad during one of these days and
1 found that one kilo of rice was being
sold at Rs. 8.50 in the black market. I
charge the Central Government and the
ruling party for being in complicity with
the hoarders, black-marketeers, profiteers
in the State who were primarily responsible
tor this kind of unfortunate situation in
the State. If the Government at the Cen-
tre and at the State had taken prompt
steps to solve the problems of the people,
such a situation could have been definitely
averted. It is heart-rending that the
peopie of the State, which gave the con-
cept of Truth and Non-violence pro-
pounded by Mahatma Gandhi, the valiant
son of Gujarat, to the entire world, should
have died and wounded in hundreds and
thousands like crows and sparrows in police
finrng and shooting. Is this the way to
foster democracy in the country? This is
the result of saying one thing and doing
another thing by the ruling party. The
ruling party professes socialism but gives
succour to capitalism. How do you ex-
pect the people, the common people of
the country, to show endless patichce ?
Sir, in the Supplementary Demand No. 34,
the provision for community development
is Rs. 1000; under Demand No. 57, the
provision for agriculture is Rs. 1000.

MR. DEPUTY-SPEAKER : What Sup-
plementary Demands?

SHRT E. R. KRISHNAN: Gujarat State
Supplementary Demands.

MR. DEPUTY-SPEAKER : Gujarat
Budget is under discussion.

SHRI E. R. KRISHNAN : I am referr-
ing to the Supplementary Demands relating
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to this year when the disturbances bhave
taken place. 1 want to make a point that
the Centre perhaps want to establish a
pPolice Raj in Gujarat by asking for Rs.
2.12 Crores in the Supplementary Demand
for Police. The people of the State would
have lived in amity and peace if the Go
vernment had formulated and implemented
schemes which would enable the people
to get their minimum needs at reasonable
prices. It is reported 1n the Press that the
Centre rushed 15000 tonnes of foodgrains
to Gujarat after the fall of Chimanbhai
Patel Ministry, though the demand was
made by Shri Chimanbhai Patel when he
was the Chief Minister, If the foodgrains
had been sent to the State at the proper
tume, would the situation have worsened?
The ruling party may find some satisfac-
tion by blaming the Opposition Parties for
this state of aflairs. But 1 would say that
the ruling party by this has shown only
an escapist mentality. Now this situation
has spread to Bihar and Onssa and it
might spread to other States. I would
appeal to the Central Government that ade-
quate Stcps must be taken to redress the
genume grievances of the people of the
country before the entire country is enve-
loped in chaos and conflict.

My party, the Dravida Munnetra Kazha-
gam, has immense faith in the forms of
democracy and in the elected Government.
The D.M.K. is committed unequivocally to
foster democracy for posterity in our
country. The D.M.K. 1 equally committed
to the removal of genuwe grievances of
the people. In Gujarat, the people were
mfuriated because even in a4 vear with
bumper crop of groundnuts the price of
groundnut oil did not come down; in fact
the price was soaring. This was because
of the mismanagement of the ruling Con-
gress Party there. It does not behave of
the ruling Congress Party to blame the
Opposition Parties, though the blame
squarely rests on the shoulders of
the ruling party for all the mismanage-
ment.

In the end, T would say that unless the
ruling party formmulates comstructives and
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mcaningfu} schemes to redress the genuine
gucvances of the peuple, democracy in our
country will continue to remain only on
quicksand; democracy will not bloom in
all its splendours till then,

17.10 frs.
STATEMENT RF PRICE. OF NAPHTHA

MR. DEPUTY-SPEAKER : The Minis-
ter of State for Petroleum and Chemicals
has sent a request for permission to make
a statement on government decision with
regard to the price of Naphtha. Normally
these things are permitted at the end of one
item and before taking up another. But
he made the submission that the other
Minister may have made a statement in
the other House. So in order to achieve
a certain measure of simultaneity, as a
very special case, I shall depart from the
procedure and' allow him to make the
statement before 1 call upon the next
speaker.

THE MINISTER OF STATE IN THE
MINISTRY OF PFTROLEUM AND
C HEMICALS (SHRI1 SHAHNAWAZ
KHAN) With  effect from 2nd
March 1974, the price of Naphtha used ios
industries other than fertihsers manufac-
ture was rased from Rs 446/- tonnes to
Rs 2.320/- tonne This was necessitated
for covening, mn part, the burden arising
out of the increase 1n the crude oil prices.
In view of the far-reaching and very wide
implications of the tncrease in Naphtha
prices to the chemical industry, employ-
ment, production and exports, Govern-
ment have reconsidered the matter very
carefully and have decided that the price
of Naphtha o1 use in ndustries other than
fertilisers manufacture may be fixed at
Rs, 1000;- tonne with effect from 26th
March 1974.

PROF MADHU DANDAVATE (Raja-
pur) * One clanficatior

MR. DEPUTY-SPEAKFR: No, Clari-
fication means a question. I have already



